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O.A.F0.624/92.

JUDGMENT Dt:10.4.1995
{AS PER HCN'BLE SHRI JUSTICE V.KEELACDRI RACG, VICE CHAIRMAN}
lieard Sari P.Krishna Reddy, learned counsel for
the applicant and Shri N.R.Devaraj, learned standing -

counsel fer the respondents.

|
2. The applicent was working as Head Clerk by 1.1.84.
He belongs to SC community. There were four posts of
Shief Clerké in the Commercial Branch in BG Livision,
Secunderabad as on 1.1.1984. Cut of those f@ur posts,
Shri S.talakrishna, who is 3C candidate was Qorking
as Chief Clerk. The vacancies in regard to the remai-

ning three'posts were filled from among'OC candidates

who are seniors to the applicant.

3. This OA was filed in July 1992 preyving for

direction that the applicent's services as Chief Clerk

should be regularised with effect from 1.1.1984 by
alleging that he is eligible for promotion under
upgradation scheme which came into effect on:1.1.1984
and to give him promotion as Cffice Superintendent
Grade-I (CS Gr,I) agasinst the vacaﬁcy for SCs &as per

roster points.

v

CODtd- R



4, The two main contentions for the respondents

ares —-

i) this OA having been filed after &€ years
after the cause of action had arisen is barred by

limitation; and

ii) as per the reservetion policy, when there
are only four posts in the cadre, one posF should be
filled up from among SC candidates and thé remaining
3 posts have to ke filled up on the basis of seniority
and as one”SC candidate was alresay holdiné the post of
Chief Clerk by 1.1.1984, the remaining three vacancies
in the postx of Chief Clerk were filled from among

OC candidates on the kasis of senicrity-cum-suitability.

not
5. Wie feel that it is/just and proper to consider
such stale claims. As such wWe are not adverting to it.
The OA is dismissed aé'being harred by limitation.

No CO'W

YA

(R . RANGARMAJAN) (V.KEELADRI RAO)
VEMBER (ADMN, } VICE  CHiIRMAN \
. m@«' 7
D&TED: 10th Aoril, 1995, A
Ope: court dictation, Deputy Registrar(J)cCt—
To R

1. The Chief Personnel Cfficer, S.C.Rly, Railnilayam, Secunderabad

2. The Divisional Railway Manager,B.G.Division, $.C.Rly, Sec'bad.
v3n

. The Senior Divisional Personnel Officer(BG)S.C.Rlv. S
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